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Record of Proceedings

At the outset, learned senior counsel for the Petitioner submitted that pursuant
to the Record of Proceedings for the hearing dated 11.4.2023, SECI has approached
and is continuously following up the matter with the Ministry of New and Renewable
Energy (MNRE), Government of India with regard to clarification sought by the
Commission vide said Record of Proceedings. As per the discussions with the
officials of the MNRE, the decision in regard to the above is expected shortly.
Learned senior counsel, accordingly, requested to defer the hearing to the month of

August, 2023.
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2. Learned counsels for the Respondent No.3, Green Infra Wind Energy Limited
and the Respondent No. 5, Adani Renewable Energy Holding Fifteen Limited also
sought time to file their replies to the Petition.

3. Considering the request of the learned senior counsel for the Petitioner and
the learned counsel for the Respondents, the Commission directed as under:

(8) The Respondents to file their replies, if any, within two weeks after serving
copy of the same to the Petitioner, who may file its rejoinder(s), if any, within
two thereafter;

(b) The Petitioner to file its affidavit in compliance with the directions under
the Record of Proceedings for the hearing dated 11.4.2023 within two weeks.

4, The Petition shall be listed for hearing on 25.8.2023.
By order of the Commission
Sd/-

(T.D. Pant)
Joint Chief (Law)
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